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JUDGEMENT(ORAL)

(delivered by Hon'ble Mr. Justice S.K. Dhaon, Vice-Chairman)

The only relief pressed on behalf of the

applicant is that the Department of Telecom may consider

the case of the applicant for regularisation in accordance

with the scheme prepared by that department.

Counter-affidavit has been filed and the

learned counsel for the respondents has been heard.

It appears to us that the casual labourers

(grant of temporary status and regularisation) scheme is

applicable to the case of petitioner. The authority
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concerned shall, therefore, consider his case in accordance

with the terms of scheme. If he comes to the conclusion on

consideration of the case that the same is not applicable

to the petitioner, he will give reasons for the same.

On 11.5.1990 the respondents were directed to

maintain the status quo, as o•" that date. The interim

order continues to operate now. We are informed that

the petitioner continues to be in service. The interim

order shall remain in force till the decision is taken by

the cxiipetent lu authority, as directed above.

The authority concerned while examining the

case of the petitioner shall bear in mind that the circular-

dated 22.4.1987 has been -gtitick '̂ own by the Hon'ble Suprme

Court,

With these directions, the application is

disposed of finally. There will be no order as to costs.
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